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Present : The Hofl'b1 Sri 	nker Rau 
Judicial Amber. 
The Hon'ble Sri K.V.' Prah1ad. 
an, Adrninjstratje Mmber 

Heard learned counsel for the 
partie S! 

The O.A. is disposed of for the 
reasons recorded in separate sheets, 
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mber (A) 	 !rnber tj).: 



fH 

H 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAJ-iZ-.TI BENCH 

• 	 o.i./L4.No. z;;1 21  of 2004. 

DATE OF DECISION 26.2.2004. 

• Smt...
• . • . . • • . . . . • . . • . .  

5riP..Dy 
FOR T}', 

APPLICANT(S). 

-VERSUS- 

Mr. M.K. M3zurrdar. 	 - 
FOR THE 

RESPONDENT(S). 

kLHE HON'BLE MR. SNKER RAJU' JUDIcIAL MEMBER. 

rHE HON 1 BLE 	K.V. 	.HL\flAN, ADMINISTRATIVE ME4BER. 

Whether Reporters of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter or rioti 	 - 

Whether their Lordships wish to see the fair copy of the 
Judgment 7 

Whether the judgment is to be circulated to the other Benches 7 

Judgment delivered by 	'bi e Mnber (J). 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 21 of 2004. 

Date of Order : This the 26th Day of February, 2004. 

The Hon'ble Sri Shanker Raju,Judicial Member. 

The Honble Sri K.V.prahladan,Administrative Member. 

Sr!lt. Pratil?ha Brahma, 
wife of Sri Khargeswar Brahma, 
resident of Hatimata Road, 
Kokrajhar, Ward No.8, 
P.O. & Dist. Kokrajhar, 
Assam 4. Pin-783370. 	 ...Applicant 

By Advocate Sri P.C.Dey. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Govt. of India, Department of Education, 
New Delhi-I10001. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional'Area, 
Sahéed Jeet Singh Marg, 
New Delhi - 110 016. 

The Joint Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi -.110 016. 

The Education Officer, 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 
Saheed Jit Singh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Regional Officer, Maligaon Chariali, 
Guwahati -'78,1 012. 

The Principal, 
Kendriya Vidyalaya (BRPL), 
Bongaigaon, P.O. - Dhaligaon, 
District - Bongaigaon, (Assam), 

Miss N. Goswami, TGT (CBZ), 
Kendriya Vidyalaya (BRPL), Bongaigaon, 
P.O. Dhaligaon, District •- Bongaigaon. 	... Respondents. 

By Advocate Mr. M.K. Mazumdar. 

ORDER 

SHANKER RAJU, MEMNER (J) : 

By/order dated 22.8.2003 transfer of the applicant 

from XV.BRPL,Bongaigaon has been ordered to remain suspended 
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and the relieving order dated 22.7.2003 has been kept in 

abeyance. In the face of our order the respondents by 

memorandum dated 22.1.2004 transferred the applicant and 

temporarily attached her at Ky, AFS, Jorhat. The grievance of 

the applicant that such an order cannot be passed once the 

transfer order has been kept in abeyance. The learned counsel 
/ 

for the applicant further states that for last eight months 

the applicant has not been paid the salary. 

Without notice the learned counsel for the KVS 

appeared and justified his action whereby an order was passed 

on 22.1.2004 where the applicant was temporarily attached to 

KV AFS, Jorhat and ordered to the authorities to release her 

salary after she resumes her charge at Jorhat. It is further 

submitted that when the order dated 22.1.2004 was passed 

there was no vacancy at Bongaigaon and this fact could not be 

brought to the notice of this Tribunal but this.plea has been 

taken in O.A.189/2003. 

Be that as it may, once an order has been passed by 

the Tribunal to suspend the transfer of the applicant and the 

said order is kept in abeyance, unless the same is modified 

or revised no fresh order can be passed. The order pasd on 

22.1.2004 in the face of the earlier order is a coiiturnaci.ous. 

action on the part of the respondents which cannot be siItned in 

law. So far as the salary of the applicant is concerned in 

Bongaigaon it is stated by the learned counsel for the 

applicant that they could not adopt the zero vacancy 

procedure or the applicant may be attached to Jorhat for th e e 

purpose of pay and allowances and her salary for this period 

cannot be withheld. 
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O.A. stands disposed with direction to the respondents 

to withdraw the memorandum dated 22.1.2004. The salary of the 

applicant shall be released within a period of two weeks from 

today. This shall/without prejudice to the outcome of the 

O.A.189/2003 which is fixed for hearing on 15.3.2004. 

K.V.PRAHLADAN 
ADMINISTRATIVE MEMBER 

SHNKER RAJU 
JUDICIAL MEMBER 
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67,  
IN THE CENrWJ ADMINIá 	TRIBUNAL, GUWAHATI. 

0 .A. NO. 	 - OF 2004 

Smtj Pratibba Brahma 

...•. Applicant. 

-vs.. 

Union of India & Ore. 
•...• Respondents. 

STQ! DATES. 

1 • 4 • 2002 The applicant was tran8fezred on rueat from 

K.V.No.1, Tezpur to K.V. BRPL, Bongaigaon. 

.,..••,• (ANNEXLJRE - A, 

Pr, 4.3, P/4 

The K.V. ,BRPL, Bongaigaon has been made Single 

Section school vide K.V.S. Letter F.No.1-1..2002-.03/ 

K.V.S. (O&M) dated 13.2.2003 for the Session 2003-2004 

and one post of TGT (SC.) declared surplus. 

 

13.2.2003 

Pr, 4.4, P/4 

31.3.2003 The surplus T (SC) Smti Ranjita Das was transfered 

on her request from K.V.,BRPL, Bongajgaon to K.V., 

Guwahati, Khanapsra vide Order dated 31.3.2003 and by 

the Same Transfer order Miss N..Goswami was also 

transferred from K.V.Guwahatj, Khanapara to Ky., DRPL, 

Bongaign. 

......•. (ANNEXURE - B, Pae-21) 

Pr, 4, P/4(5) 

11.4.2003 	The Principal, K.V.BRPL, Bongaigaon wrote to the 

Education Officer,KV.S, 18 Institutional Area, New 

Delhi-16, informing him that as per transfer order 

dated 31.3.2003 Smti Ranjita Das has been transferred 

Contd.. .P/2. 



from K.V.,PL,Bongaign to K.V., Guwahati, 

Khanapara and also informed that as there was obly 

one sanctioned post of TOT (310) for the Sessions 

2003-2004 against which the Teher (the present 

applicant) has been working and as there is no vecant 

post in K.V.PL to accornodate Miss.N.Goswami so the 

Principal requested the education Officer to take 

necessary action in this regard. A copy of the said 

letter was also send to the Assistant Commissioner,  

K.V.S. (R.o) Guwahati *900*0 

(mIwRE - C, Page-23) 

Pr, 4.5, P/S 

	

26.4,2003 	Thereafter, the Principal, K.V.BRPL,nga1gzvn as per 

instruction of the Assistant Commissioner, (GR) 

allowed respondent No0 7 Mies.N.Goswani to Join in 

K.V.,BRPL, against 'zero# vacancy on 22.4.2033•and 

her joining report was communicated to the Education 

Officer vide letter dated 26.4.2003. 

(ANNEWRE - D, Page-24) 

Pr. 4,6, P/6 

	

26.4.2003 	The applicant submitted an application before the 

Educ atjon Officer, K .V.S., Regional Grievances 

Officer, (OR), Guwahati-12, requesting him not to 

transfer her again to other place just to accomnodate 

the Respondent No. 7. 

(ANNEXURE- 2, Page-25) 

Pr. 4,7, p/6(7) 

	

18.7.2003 	The Respondent authorities -without considering the 

application dated 26.4.2003 of the applicant, 

Coritd, .P/3. 
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surprisingly passed a transfer order on 18.7.2003 

whereby the applicant has been transferred from 

K,V.,BRPL,Bongaigaofl to K.V. Satakha in Naland 

just to accommodate the Respondent No.7 but not for 

any public interest. 

• .• 4,'.. (ANNcURE -• F, Page26) 

Pr. 4.8, '/7(8) 

22.7.2003 	The applicant was relieved on 22.7.2003 from K.V. 

Bongaigaon to join at K.V.atakha. in Na1and. 

•....,•. (ANNEXURE.G,Pe-28) 

1,8.2003 	The app]. icant has submitted another application on 

1.8.2003 before the Cowmissioner, KV.S., New Delhi-16 

requesting the commissioner not to tr ansfer her, 

otherwise she and her family will be adversely affected. 

(NNUREH,Pe-9) 

Pr. 4.10, P/8(9) 

21.6.2003 	The applicant filed 0.A. No.189/2003 before this 

FIon'ble Tribunal challenging the legality and validity 

of the transfer order dated 18.7.2003 as well as the 

relieving order. 

22.8.2003 	This Hon'ble Tribunal vide order dated 22.8.2003 
ot+ 

was pleased to suspend the transfer order1  18.7.2003 

as well as the relieving order dated 22.7,2003. 

(ANNCLJRE I,Pe-3O) 

Pr. 4.12. P/b 

19.12.2003 As the Respondents did not comply with the order 

passed by this Honble Tribunal by albowng the 

applicant to join her duties at K.v.BRPL.Bongaiga3n 

Cont. .P/4. 
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and her salary also not been paid since 23.6.2003, 

ao the applicant filed a contempt Petition Civil 

No.58/2003 on 19.12,2003 and on 24.12.2003 this 

Hon'ble Tribunal has issued notices to the contemners 

returnable by 16J2004. 

..,......Pr. 4.14, P/il 

	

22.1.2004 	While the above mentioned cases are pending before 

this Hon'ble Tribunal for final decision, the 

Respondent No.4 suprngly and in an illegal manner 

issued a transfer memorandum on 22.1.2004 whereby 

the applicant egain transfer to K.V. No.1 )FS, Jorhat 

from K.V.BRPL, Bongaigaon. 

.........(ANNEXURE - J, Pe-31) 

Pr. 4,15, P/11(12) 

	

22.1.2004 	Pursuant to the said transfer order dated 22,1.2004 

Respondent No.5 vide letter dated 22.1.2004 asked 

the Principal, K,V.AFS,Jorhat to disburse the salary 

of the applicant on being report to join at K.V.APS, 

Jor hat 

(ANNE)WRE -K,Pe-.32) 

-Having no other alternative, the applicant is 

compelled to approTh before this Hon'ble Tribunal 

for the second time seeking protection from the ii 

illegal, arbitrary and discrerninatory action of the 

Respondents who issued the impugned transfer memorandum 

dated 22.1.2004 in violation of the order dated 

22.8.2003 passed by this Honble Tribunal in O.A. 

No.189/2003 and Prayed for setting aside and quashing 

the impugned transfer memorandum dated 22.1.2004 and 

for a direction to the Respondents to pay her salary 

W.e.f. 23.6.2003 up to date from K.V.BPL,Bongaign 

and to allow her to join at K,V.BR?L,Bongajgwn in 

pursuant to the order dated 22.8.2003 passed in 
0A. No.189/20030 
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IN THE CENTRAL ADMINISTRATIV?RIBUNAL  

GtJWAHATI : BENCH. 

(An Application under Section 19 of the Administration 

Tribunal Act, 1985) 

Title of the Case :O.A,No. 	I - /2004 

anti. Pratibha Brahma 	 Applicant. 

1 •  

Union of India & Others, .... 	Respondents. 

( 
I N D E X 

5l.N0. 	Particulars Annexures Pages 

10 Application 

2. Verification 

3. Transfer Order dated 1-4-2002 	-  

4. Transfer order dated 01-3-2003 	- 'B 

5. Letter dated 11-4-2003 	 - 'C' 

6. Letter dated 25-4-2003 	 - D' 

7. Application dated 26-4-2003 	- E' 
8. Transfer order dated 18-7-2003 	- 'F' 
9. Relieving Order dated 22-7-2003 - '0' _ 
10. Application dated 1-8-2003 	-  

ii.. Order dated 22-8-2003 passed 	- 'I' 	- 	- 
in O.A. No. 189/2 003. 

12. Impugned order dated 22-1-2004 'J' - 

13. Letter dated 22-1-2004 'K' 	- 	T 

14. Vakajatnarna 

4 

4 
-4'-' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: : :GUWAM1TI BENCH 

(An application under Section 19 of the Administrative 

Tribunals Act, 1985). 

0,A. No. 	 /2004 

BETWEEN 

Smti Pratibha Brahma 

w/o Sri Khargeswar Brahma 

Resident of Hatimata Road, 

Kokraj har ,Ward No. 8, 

P.O. & District - Iokrajhar, 

(Assam), PIN-783370. 

0*0 	 Applicant. 

-Versus- 

Union of India 

Through the Secretary to the (bvernment 

of India, Department of Education, 

New Delhi-110001. 

The commissioner, 

Kendriya Vidyalaya Sangathan, 

18, Institutional Area, 

Sahid Jeet Singh Marg, 

New De1hi- 110016. 

Contd,... .. 2 
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The Joint Commissioner, 

 

 

Kendriya Vidyalaya Sanghathan, 

18, Institutional Area, 

Sahid Jeet Singh Marg 

New lhi - 110016. 

The Education Officer, 

Keridriya Viayalaya Sarigathan, 

18, Institutional 1rea, 

Sahid Jeet Singh Marg, 

New 1lhi• - 110016, 

5, The Assis€ant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional Officer, Maligaon Chariali, 

Guwahati - 781012. 

The Principa1, 

Kendriya Vidyai.aya (BRPL) 

.Bongaigaon, P.O.Dhaligaon, 

District-Bongaigaon, (2ssam). 

Mjs N,Goswarrtj, TGT(CBZ), 

Kendriyá Vidyataya (BRPL) Bongaigaon, 

P.O. Dhal igaon ,District-Borigajgaon, 

... 	 Respondents. 

DETAILS OF APPLICATION :- 

1. Particulars of order(s) against which this appliaatiori 

is made :- 

This application is made against the Memorari-

duni No,F, 19-327(4)/2003-KVS(L&C)/Estt-II dated 22. 1.04 

contd. . . .. . . 3 
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issued by the Education Officer, Respondent No.4 

transferring the applicant from Kendriya Vidyalaya. 

I3RPL, Bongaigaon to Kendriya Vidyalaya No.1 AFS,Jorhat 

im in total violation of the existing transfer and 

posting guidelines of the Respondents without conside-

ring the case of the applicant as per order dated 

22-8-2003 passed by this I-Ion'ble Tribunal in O.A. No. 

189/2003 just to favour the Respondent No.7 who was 

allowed to join against 1 0' vacancy as per instruction 

of Assistant Couiiissioner, Guwahati Region, 

JURISDICTION OF THE TRIBUNAL:- 

The applicant declare that the subject matter 

of the application is within the jurisdiction of the 

Hon'b].e Tribunal. 

LIMITATION :- 

The applicant declare that the application 

is within the limitation prescribed under Section 21 

of the Administrative Tribunal Act, 1985. 

4, FACTS OF THE CASE - 

4.1. 	That the applicant is the citizen of India 

and as such entitled the rights and previlages under 

constitution of India, 

Contd,... • .4 
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4.2. 	What the applicant initially joined on 

1-8-95 in the Kendriya Vidyalaya, Kokrajhar as 

Tra iried Graduate Te ac r (Tjr) • Thereafter, in the 

year 2001, she was declared as surplus and posted to 

Kendriya Vidyalaya N0.1 Tezpur from K.V.}(okrajhar. 

	

4.3. 	That, thereafter, the applicant applied for 

tr.ansfering her from K.V. NO. 1, Tezpur to her home town 

K.V.Kokrajhar and on her request she was transferred 

from K.V.No.]. Tezpur to K.V.B.R.P.L. Bongaigaon in 

the month of Jpril/2002 and since than she has been 

serving at Ky, BRPL,Bongaigaon to the satisfaction 

of the concerned authorities. 

A copy of the transfer order dated 1-4-2002 

is annexed herewith as Annexure-A for a ready 

reference. 

4.4. 	That vide letter No.F.No.1-1-1002-03/KVS 

(0 & H) dtd. 13-2-2003, the Kendriya Vidyalaya, 

B.R.P.L. Bongaigaon has been made single section 

School and one post of trained Graduate Teacher 

(T.G.T) Science declared surplus and the supplus T.G.T. 

(Ranjita Das) was transferred on her request to 

Kendriya Vidyalaya, Guwahati, Khanapara vide KVS 

Letter No. F-7-1 (D)TGT(Bio )2003/KVS/EST-II dtd. 

31-3-2003 issued by the Education Off icer.By the same 

letter Miss.N.Goswami was transferred from K . V. 

Guwahatj, Khanapara, to K.V. BRPL Bongaigaon though 

-4 

Contd.... . .5 
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1 

there was no vacant post in the K.V. BRPIJ, Bongaigaon. ... 

A copy of the said transfer order dated 

31-3-2003 is anneed herewith as Annexure-B 

for a ready reference. 

4.59 	That the principal of the Kendriya Vidyalaya 

BRPL Bongaigaon has wrttten .to the Education Officer, 

Kendriya Vidyalaya Sangathan, 18 institutional area, 

Shaheed Jeet Singh Marg, New .Ilhi-46, vide his letter 

dtd. 11-4-2003 issued under Ref.No.31/KV BRPL/2003-04/ 

38-40, stating •inter-alia that as per order dtd. 

31-3-2003 of the Education Officer, Rarzita Das T.G.T. 

(Bio) has been transferred from K.V.BRPL, Bongaigaon 

to K.V. Guwahati. Khanapara on her request and it was 

further informed that as there was only one sanctioned 

post of TGT(Bio) for the Session 2003-04 in the said 

Vidyalaya against which the teacher has been working 

and as there was no vacant post the Principal of K.V. 

B.R.P.L. ,Bongaigaon did not allow Miss N.Ooswami to 

join in the said Vidyalaya and accordingly informed the 

Education Officer, Kendriya Vldya].aya Sangathan, 18, 

Institutional Area, Shaheed Jeet Singh Marg, New Ilhi, 

for information and necessary action.A copy of the 

said letter was also send to the Assistant Commissioner, 

KVS, RO, Guwahati for information. 

A copy of the said letter dated 11-4-2003 

is annexed herewith as Arinexure-C for a 

ready reference. 

Contd... • .6 
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4.6. 	That the Assistant Commissioner I(VS, Regional 

Office, Guwahati on receipt of the Principal's letter 

dated 11-4-2003 immediately directed him to allow 

Miss.N.Goswami to join in the said KV, BRPL,Bongaigaon - 

thnugh there was no vacant post and accordingly on 

22-4-2003 the Principal, (V, BRPL, Bongaigaon allowed 

Miss N.Goswami to join in the said Vidyalaya against 

1 0' vacancy as per direction of the Assistant ommi-

ssioner,Guwahati Region, which was intimated to the 

Education Officer, Kendriya Vidyalaya Sangathan, (M.Q.) 

New Delhi-16 with copy to the Assistant ODmmissjoner, 

KVS (GR) Guwahati-12 & others vide letter dated 

25-4-2003 issued under Ref. No.P.38/KV,BRPL/200304/ 

136-39. 

A copy of the said letter dated 25-4-2003 

is annexed herewith as Annexure-D for a ready 

reference. 

4.7. 	1 That the applicant states that as there was 

only one sanctioned post of TGT(Bio) in the said 

Vi:dyalaya against which she has been working, joining 

of Miss.N.Goswami in the same Vidyalaya against 'Zero' 

vacancy compelled the applicant to think that there 

is some malice in the mind of the Respondents which 

may affect the applicant and as such the applicant 

stthuitted an application on 26-4-2003 before the Educa-

tion Officer, Regional Grievance Of±icer,Rendrjya 

Vidyalaya Sangathan,Guwahati Region, Guwahatj-12, In 

O3ntd., . .7 
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the said application the applicant stated inter alia 	I 

that she was transferred to K'!, BRPL,Borigaigaon 

On thec 	 from K.V. No.1 Tezpur on her request 

as ber husband was working in Kokrajhar being an 

employee of Assam Government and the KV, BRPL, Bongai-

gaon is being nearer to her home town (Kokrajhar). 

It was further stated that as per KVS letter F.No. 

1-1-2002-03/Kvs(o&M) dated 13-2-2003, the IW, ]3RPL, 

Bongaigaon has been made single section school and 

one post of TGT Science declared surplus and the surplus 

TGT was transferred to 1KV,. lKhanapara vide KVS letter 

No. F-7-1(D).TGT(Bio)2003/KVS/EST-II dated 31-3-2003. The 

displaced TGT (Miss N.Goswami) from KV Khanapara was 

allowed to join on 22-4-2003 against 1 Zero' vacancy 

in the said 1KV, BRPL Bongaigaon, as per direction of 

the Assistant commissioner, KVS (GR) Guwahati-12, 

and as such, the applicant was warned about her 

stability in the said vidyalaya, so, she requested 

the Education Officer, Regional Grievance Officer 

to look into the matter and to do justice by allowing 

her to complete her tenure at KV,BRPL, Bongaigaon. 

A copy of the said application dated 

26-4-2003 is annexed herewith as Annexure-E 

for a ready reference, 

4.8. 	That the applicant states that the Respondents 

authorities without considering the application 

Contd.. .. .8 



\QS 

-8- 

dated 26-4-2003 of the applicant surprisingly vide 

off ice order dated 18-7-2003 issued by the Respondent 

Wo. 4 under 1To.F-1-3/ TGTf200a-04/KVS(Estt. II) transfer 
CL 

the applicant from KV,BRPL ,Bongaigaon to KV, Satakha 

in Nagaland on the plea of staff in excess of the 

sanctioned strength in the Vidyalaya which is required 

to be redeployed against the existing vacancies on 

other Kendriya Vidyalayas in the name of Public interest. 

A copy of the said office order dated 

18-7-2003 is annexed herewith as Arinexure-F. 

for a ready reference. 	 - 

4.9. 	That inpersuant to the said transfer-order 

the Respondent tNo.6,  the Principal of the K.V.,• BRPL, 

Bongaigaon issued a Relieving order on 22-7003under 

No,F.31IKV.BRPL/2003-04/437-41 whereby the applicant 

was relieved in the afternoon of 227-2003 to report 

for duty at Kendriya Vidyalaya, Satakha (Nagaland) 

immediately. 	 - 

A copy of the said Relieving order dated 

22-7-2003 is annexed herewith as Annexure-G 

for a ready reference. 

4.10. 	That the applicant on receipt of the said 

transfer order dated 18.7.2003 issued by the Education 

Officer, KVS, New Delhi-16 and the relieving order 

dated 22-7-2003 and having no other alternative submitted 

Contd ...... 9 
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an application on 1-8-2003 before the Commissioner. 

KVS, 18th Institutional Area, Shaheed Jeet Singh X Marg, 

New Delhi-16 stating all the facts, In the said 

application the applicant stated inter alia that the 

joining of Miss N.Goswami against 'Zero' vacancy is 

illegal and the Assistant Commissioner,(GR) has 

acted illegally and arbitrarily in directing the 

principal, Ky, BRPL, Bongaigaon for allowing Miss N. 

Goswami to join against the 'Zero' vacancy. It was 

further stated that the impugned transfer order as 

well as relieving order will adversely affect her 

family life as she has two school going children 

residing with her and she can not take them to such 

remote area and requested the authority to do justice 

being a lady teacher. The applicant also stated that 

in a similar case a teacher joined against 'Zero 

vacancy in K.V.No.1,Tezpur has been transferred to 

K,V.Lakra, but in her case it was réversed.The Respon-

dent instead of transferring Miss N.Goswami who has 

joined against 'Zero' vacancy, transfer the applicant 

to Satakha who was working against a sanctioned post 

in the said vidyalaya. Lastly the applicant requested 

the Commissioner, KVS, New Delhi to look into the matter 

sympathetically and to do justice by allowing her to 

stay at Ky, BRPL, Bongaigaon. 

A copy of the said application dated 

1-8-2003 is annexed herewith as Annexure-No 

for a ready reference. 

Coritd... • 10 
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4.11, 	That the applicant begs to state that the 

Respondent authorities acted illegally and arbitrarily 	I 
in transferring the Respondent No.7 vide order dated 

31-3-2003 from K.V.Guwahati, Khanapara to K.V.BRPL, 

BongaigaOn where w there was no vacant post and the direc-

tion of Respondent No.5 to allow Miss N.Goswami to join 

against 'zero' post is also violates the transfer guide-

lines of the KVS. and as such the applicant preferred 

an application being 0.A.No.189/2003 before this 

Hon'ble Central Administrative Tribunal praying inter 

alia to set aside and quashed the transfer order dated 

18-7-2003 as well as the relieving order dated 22-7-2003 

and in the interim to stay the transfer order till 

disposal of the case. 

4.12. 	That this IIon'ble Tribunal was pleased to 

issue notice to the Respondents to show cause why 

the application shall not be admitted returnable by 

three weeks and in the meantime it was directed that 

the order dated 18-7-2003 relating to transfer of the 

applicant from K.V. BRPL, BongaigaOfl to K.V.Satakha 

would remain suspended and the relieving order dated 

22-7-2003 was also kept in abeyance till returnable 

dated vide order dated 22-8-2 003 and the said interim 

order is still in force. 

A copy of the said order dated 22-8-2003 passed 

in OA.N0.189/2003 is annexed herewith as 

Annexure-I. 

contd....11 
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4.13. 	That the Respondents No. 1 to 6 Ontered 

appearance in 0.1l.M 189/2003 and contested th case 

by fi].ing written statements on 31.10.2003 and the said 

case i.e. 0./\.M, 189/2003 is still pending , 

for admission/Haring. 

	

4. 14. 	That be it mentioned herein that though this 

HOfl'bie Tribunal vida order dated 22.3.2003 suspended 

the transfer order dated 18.7.2003 and kept abeyance 

the releiving order dated 22.7.2003 as an interim relief 

th: Respondent authorities was duty bound to allow the 

applicant to join in duties at K.J. BRPL, Bongaigaon 

but the Respondents authorities did not al1oud he' 

to join in duties at K.V. BRPL, 3ongaigaon nor she 

had been paid the salary w.e.f.. 23.6.2003 upto date. 

The applicant, therefore, filed a contempt petition 

Civil No. 58/2003 for non-compliance of the order 

dated 22.8.2003 passed by this Hon'ble Tribunal in 

O.A.N 189/2003, This Hon' ble Tribunal also pleased 

to issue notice to the contemners on 24.12.2003 

returnable by 6 weeks which is also pending before 

this Hon' ble Tribunal. 

	

4.15. 	That while those applications being O.A. 

ft, 1139/2003, Contempt pt1tion Civil No. 58/2003 

are pending before this Hon'ble Tribunal for final 

decision the Respondent No. 4 surprisingly and in 

an illegal manner issued another transfer order dated 

22.1.230,4 under Memorandum No. F-19-327(4)/2003_ 

Contd..1 
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KVS (L & C)/Estt. II whereby the applicant has been 

again transferred (attached) to K.V.No. 1 RFS, Jorhat 

from K.V. BRPL, Bongaigaon and directed to report 

for duty at K.V. AFSJorhat, 

Q 

A copy of the said transfer [lamoran... 

dum date,d 22.; 1.2004 is annexed hers-

with as ANNExUE-_'J'. 

4.16. 	That in pursuant tour the impugned 

transrer I'lemorandurn dated 22.1.2004, the Assistant. 

Commissioner, Regional. Offica, fialigaon Chariali, 

Guwahati- 12 wrote to the Principal, K.V. AES, Jorhat 

to declare the period from 22.8.2003 till the report 

of the applicant at K.V. No. 1 9 AFSjorhat as "On 

Outyti and to disbursed her pay and a).lowances just 

with malafide entention to compelled the applicant 

to M.ove from K. V. BRPL, 3ongaigaon o K. V. NO, - 1, 

AFS, Jorhat. 

, 	 . 

f C9pY of the said letter dated - 

22.1,04 of the Assistant Commissioner 

to the Principal, K.V.No, 1. iorhe 

is annexed herewith as ANN_EXUREtWKIq, 

4.17. 	That the applicant begs to state that the 

Respondents acted illegally and arbitrarily in 

transferring the applicant afresh from K.V. BRPL, 

8ongaigaon to K.kI. No. 1 9  AES, Jorhat by violating 

Contd, 
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this Hon'ble Tribunal's order dated- 22.8.2003 and 

with a mala fide intention to accomodate the Rf3spon-

dent No. 7 in the post of the applicant and to sava 

themselves from the aforesaid contempt proceedings 	 4 
and as Such the impugned tran sfer Demorandum dated-

22.1.2004 is liable t0 be set aside and quashed, 

4.16. 	That the applicant begs to state that 

the Respondents acted illegall ani arbitrarily in 

allowing the Respondent No. 7 to join against a 'Zero' 

vacancy means no vacancy and thereafter to accomodate 

her (Raspondent No.7) transferred the applicant who 

was serving against a sanctioned post of TGT (Bin) 

first to K.V. Satakha, Nagaland vide order dated- 

18.7.2003 and when the said transfer order was 

stayed by this Non' ble Tribuna). and the mattr is 

pending, the Respondent No. 4 again transfer the 

applicant vida the Impugned transfer 1emorandurn dated-

22.1.2004 to K.V. No. 1 0  hFS, Jorhat, tomaterja)i e  

their ma].a fide intention to accomodate the Respondent 

No. 7. 

4 9  19. 	That the applicant states that the Res- 

pondents authorities acted illegally in not paying 

the monthly salary of the applicant sinca 23.6.2003 

without showing any reasons 
though they are duty bound 

to pay the salary of the applicant from the K. V. 

RPL, Bongaigaon as the transfer order dated- 18,7.03 

Contd.., 
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was stayed by this Hon'ble Tribunal vide order dated-

22.8.2003. Non-payment of salary of the applicant we.ç, 

23.6.2003 has badly affected the livelihood of the 

applicant and her family mambrs. 

4.20', 	That the applicant states that the letter 

dated 22. 1,2004 issuc,d by the Respondent No. 5 9  

A'ssrstant Conimissioner to the Principal, K.V. RES, 

3orhat to disburse the salary from K.J. /WS, Jorhat 

from 22.8.2003 is not at dli tenable under the facts 

and circumstances of the àasi and as such, the 

Respondent may be direct€jd to pay the salary of the  

applican€ from K.V. BRPL, Boflciaigaon w.o.f. 23.6.200 3 

•as fails du • 	 - 

$ 

4.21. That the applicant 	states that it is a 

fit 	case for the HonSbiC 1ribunaito interfere with 

the impugned transfer Memorandum dated 22. 1.2004 

td protect th6 zighfs and irterest of the applicant 

by directing the Respondents to allow the applicant 

td jdin her duties at K.\J., 8RPL, 8ongaigaon as per 

order dated 22.8.2003 passed in 0..No. 189/2003 

add/or for suspension of the opäration of the impti-

ged order dated 22.1.2004 till the cases of the 

applicant is considered by this Hon'ble TriburIal 

4. 22. 	That this appiicat.ion is made bola?jd6 

and in the interest of Jistice, 

- Contd.., 



5. GROUNDS FOR RELIEF 	IH LEGAL_PRO :- 

• 	 5.1. For that the impugned order of trans- 

far dated. 22. 1.20A  is illegal and 	I 
as such is liable to be set aside, 

* 	* 

• 	* 5,2:- For' that the Respondents authorities 

• 	 actd ili.egall.y and arbitrarily in 

• • 	 transferring thL,  applicant first to 

- 	 • 	K. \i. aatakha, .Nagaland and nou to. 

• 	- 	 K.V. No. 1,. /FS, Jorhat from K.V. 

3RPL,. eoncai9:ii4 just4ôaccomodate 

the Respondent No. 7 who wasaij.owed 

to join at K. \J.3RPL, t3oflyaigaon 

against a IZerot means no vacancy and 

as such the impugned order is, liable 

to be set aside. 

• 	.5.3. For that as the matter of transfer 

of the applicant from K. 1. BRPL, 

• 	 .Bongaiga,o.n to K.V. Satakha is. stayed 

by this Han' ble jibriaJ. and the 

matter, is still pending for final, 

disRosal., the subsequent transfer 

order dated 22.1.2004 is not tenable 

in law as it stands against the 

order dated 22.8.2033 passed by this 

HOn'ble Tribunal in 0.M. •No. 189/2003 

and as such the impygned order is 

C o n t ci::. 
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liable to be set aside and quashed. 

5.4. For that the Respondent authorities have 

Issued the impugned order of transfer 

dated 22, 1.2004 with an ulterior motive 
* 

just to harass the applicant and to acc- 

omodata the Respondent No. 	7 and to 

defence themselves from the contempt 

proceedings pending before this Honble 

Tribunal 

5.5. For that in any ViEw of ths matter, the  

impugned transfer memorandum dated- 22.1. 

2004 is bad in law and as such in liable 

to be st aside. 

6, DETAILS OF REIIEDI ES EXHAUSTED : 

That the applicant states that she has no 

other alternative and efficacious remedy 

then to file this application. 

7 .18TL.Q _LP1 PRE V I OUSLY  _I LOP EN 

OF THE TRIBUNAL OR ANY OTHER AUTHORITY: 

The applicant states that bhe has already 

file and application being O.A,No, 189/2003 challGflg 

ing tha transf'er order dated 18.7,2003 as uoll as 

the relieving order date.d 22.7,2093 and this Hon'ble 

Tribunal was pleased to issue notice on 22.8.2003 

Con td... 
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-i 	:- 

and in the interim transfer order dated 18.7.2003 

has been suspended and the relieving order dated-

22.7.2003 has been kept in abeyance, which is still 

in force and the matter is now sub-judice to this 

HOn' ble Tribunal, but the Respondents No. 4, ignoring 

the said stay order dated 22.8.2003 isSued the impu-

gned transfer meniorendum dated- 22, 1.2004 transferr-

ing the applicant to K.U.No. 1, AFS , orhat and hence 

this application before this HOnible Tribunal, 

8, R[LIESFS SOUGHT FOR: 

Under the facts and circumstances of the 

case the applicant prays that your Lordahips would be 

pleased to ISSUC notice to the Respondents to show 

cause as to why the reliefs sought for by the applica nt 

shall not be granted, call for the records of the 

case and on perusal of the records and after hearing 

the parties on cause or CaUSeS that may be shoun 

be pleased to grant the following relief (s) :- 

8.1. 	 That the impugned transfer Ilemorandum 

NO. F.1_327(4)/2003_K\J$ (L & C)/Estt. dated.. 22.1.04 

(nnexur8_I 1 ) transferring the applicant from K.V. 

BRPL, Bongaigaon to K.V. No. 	 Jorhat be 

set aside and quashed. 

8.2. 	 That the letter dated 22,1,2004 issued 

by the Rssistant Commissioner Vida No. F. 15-5/2003... 

Contd,,, 
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KVS(CR)/17875-79 to the Principal KeV, 1\FS 9  3urhat 

to disburseth0 pay and allowances for the period 

from 22.8.03 till report for duty at,K.V., 	F5, 

orhat .(ANNEXuRE- K) be set aside and quashed with 

a direction to the Respondents to pay the.sal.ary of 

the applicant from the K.U.2RL, 3orgaigaon w. e. f. 

236,2003 from which :her salary falls due, 

8.3. 	 Costs of•the application. 

8.4. 	 Any other relief (s) to which the appli- 

cant is entitled to under the facts and circumstances 

of the case and aê may be deemed fit and proper by 

this Hon' ble Tribunal s  

9. LN'IERIM R EL EFS): 

During the pendency of the application, th 

applicant prays for the f'oJ.lowjng relief(s) :- 

9.1. 	 That the Respondents authorities may be 

directed to allow the applicant to join her duties 

at K. J.BRL, 8oflgaigaon as per order dated- 22.8.2033 

passed in OjbNo. 189/2003 and not to disturb the 

applicant from K.V. BRPL, Bongaigaon'til]. disposal 

of this application and/or suspend the Operation of 

the impugned order of transfer dated- 22.1.2004 till. 

disposal of this application, 

4 

Contd,. 
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9.2 0 	 Further 	Respondents may be directed 

to pay the salary of the applicant w.e. ?. 23,6.2003 

from which date it falls due from. the,  K. i eRPL, 

3Ongaigaon, 

10. 	 That this application has been filed 

through A d v o c a t e 9 M N•Z-a&- 1 	 c 	N 

11. 	 Particulars of the I.,.O./8ank Draft. 

(1) IuP.0./3ank Draft No. :- 

Date of issue 	:- 	S-2--ti 

I.p.9./Bank Draft issued from :- 

i.P.o./ank Draft payable at 	- 

12. LIST OF ENCLOSU RE S 

As stated in the Index. 

VRIFICATItJN 

I. Smti Pratibha Orahma, wife of Sri 

Khargeswar Brahma, aged about 35 years, resident of 

Ward No. 8, Hatimata Road, P.O. & P.S. Kokrajhar, 

District- Kokrajhar, Itssam, do hereby verify and declare 

that the statemts made in paragraphs- 1 9 2,3,4 and 6 
to 12 are true to my knowledge and those made in 

paragraphs 5 are true to my legal advice which I 

believe to be true and I have not supressed any matar 
lal facts. 

And I sign this vCrificatjon on this the  the day of 	f-k/ Feb/2004. 

&M &a4wtcL 
Signat Lire, 
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KENDRIYA VIDYALAYA SANGATHAN 
18, INSTITUTIONAL AREA, 

:a, 	J
1'r' U 

SHAREED JEST SINGH MARC 
NEW DELHI - 110 016 

I 
F-7-l(TGT/BIOL)/2002/KVS(EStt.III) Date 	: 	01/04/2002 

TRANSFER ORDER 

Transfer of the following Trained Graduate Teachers 	(Biology) are hereby. 	 I 

ordered on request. 0 

POST 	i TGT 	SUDJECT * DIOL , 

SN0. ENPLOYSE-NANE FROM ----- > < ------- TO 	------> 

RNo. ID No. KV 	STATION REGION KV 	STATION 	REGION 

---------------------------------------------------------------------- 
1 13IJAYA PRADH.AN : 	154 	103 04 300 	171 	07 

21 7365 KIIARAGPURNO.II 	(RLY) PATIALA NO.111 (1EW LAL BAGH1C 

2 	R H PANDIT 	 152 	103 	04 	154 	103 	04 

22 7366 KALAIRI.TNDA NO. I KHARJGPUR NO,. II RLY) 

3 H K BINDRANI 149 	099 04 152 	103 	04 

23 7367 GOMOH 1ALAIKUNDA NO. I 

- 	 4' D K MANGAIN 793 	454 18 313 	174 	08 

24 7368 	 . LOTAX (ff) . ABEILLY, IZZAT NAGAR (IVRI) 

- 	5 C}LMICflAt. 0U7405B 517 	188 09 349 	196 	08 

25 7369 MUZAFFAR $AOAR SRXNAOJLR 	ssn 

6 SNEH P ARORA 355 	198 09 352 	198 	09 •.. 

26 7370 BADARPUR (NTPC) ANDREWS CANJ 

7 XAR.AN31T KAUR V 458 	241 11 360 	198 	09 

27 7371 RIDERABAD. UPPAI. NO.II(SOI) DELHI CANTT NO.1 

S SA1TA scmI 	 018 010 	01 	379 203 	09 

28 	7373 	 GANDHID.M IFPCO) 	 MURAD NAGAR 

9 KANCHAN PAJtASHAR 	 576 316 	13 	.358 199 	09. 

29 	 SURA, 7i1 NO.1 (ArS) 	 WWHI thF3) 

17PRATIBHA BRAHMA 	 7' 	37 231 	10 	401 212 	10 

\...40 	7375 	 7/fEZPUR 	..I 	 BONGAIONGAON (BRPL) 

This kGBUQO with the approval of the competent authority of KVS. 

(M.K. RAO) 

DyfRIBUTION 	 DY. COMMISSIONER(Athnn.) 

\._-1. The individual concerned. 
The Principal concerned with the direction to rolitye the employee immediately. 

They are also directed to intimate this of fice/RO'oflCerfled about relieving/joining 

oftheemnployee 	 ------ 	
- 

Asstt. Commissioner, KVS, ROconcerflOd for information and necessary action. 
Audit and AccountS officer of the Region concerned for necessary action. 	 H 
General Secretaries of the recognised associations of KvS. 

Office Copy 
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- 

ANNEXURE- 1 8 1 . 

(Typed Copy  ). 
Kendriya Vidyaiaya Sangathan 
is Institutional Area, 
Shaheed Jeet Singh tiarg 
New De).hi- 110016. 

No. 	 Date : 31.03.2003. 

TRANSFEf ORDER 

In terms of clause 10(1)(3) of the transfer guidelines 

which inter-alia, provides to create a vacancy so as to 

accommodate the persons who are figuring in priority 

list. If, as per their priority position, transfer of 

the following is hereby ordered on request/in public 

interest. The lady employees getting dispaced out of 

National Zona have been adjusted against the vacancy 

within the Notional zone, subject to its availability. 

Otherwise the soniormost male teacher in the Notional 

zone has been dispaced out of Nobional Zone to restrict 

female employees displacement within the Notional Zone. 

In case both the above options were not possible, the 

female employees have been displaced out of Notional 

Zone. This is as per amended clause 10(2) of the said 
guidelins circulated vide 1-1/2002-2003/KVS(E,III 

dated 8.1.03. The employees transferred in public 

interest is entitled for all transfer benefits as 
per KVS Rules, The transfers are with effect from 
1.4.2003. 

POST__:TCT SUBJECT : 810L 

Employee Name 	Sex 	Transferred To Female Nature 
io.rio. 	 from 	 0 i sp • of t ran a - 

Ranjita Das
fer  

4665 	 F 	oongaigaon(BRPL) 	On Req. 
(By Displacing) 	 Guwahati,Khaflapara 

In public int o  N.Gosuami,  
4666 	 F 	Guwahati, 

Khanapara. 	 U/c 10(2) 
Bonçjaigaon (BRPL) 

4. 

. . . . . . • . . . . . S • • • S 4 4 4 4 4 • 4 S • • • a • * a S S • • • 4 4 • 4 4 5 4 5 5 • • • . a • a 

1 

(f 	rV 

Sd/- P.Lievasena, 
Education Offjcer• 
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(3) 	 (4) 	 (5I : ----------------------------------------------------------- --- -------------------------
I RAU.flTA DAS 	 1434 224 	10., 4 	1442 227 	10 4 On Req. 17 	4665 	

OUGAi(fl (BRPL)  
(t Y D)SPLA[i) 	 GUWAHATI, HAUApARA (I 	

.  I 	'USWA 	 In Pub. Ini. t1 j 	 1442 227 	10 4 	1434 	 'IO 4 V/c 10(2? 17 	4666 	 224 
F GUWAFIAFI. )HANApARA 	 NGAIGAO4 C1)RPL) 

41 	 . 	

. 	 II 
.............------ 

	 -------------------------------------------------------------- 
th 	1 d ipt acq hd* ° V1 OUt of nil ioisa 	Ofle 1)1. 	ienioI' QIt at In I Ii 	I c dl t p1 1c.d to tti 	p1 ac 	of e'oqu. -a I ti au 1cr 	and hi 	p1 ace is 	t Lot IHI 	'I to ih. 	r1a14 dicpLar) 

2 ILAPOGU SWRNALATNA AZMRAIAFI 1217 132 	Q- 3 	1492 251 On Roq. 
V 	18 	4(67 	

F. DEH(JROAD N0.Lr 	
SICUNOERADAD V  PIClEt L'Y DI SPLAI: I UG 	' 	

In Pub. I ttt. 2 	E' IrURA DEVI 	 1492 251 	11. 	5 	1713 3132  IS 	4668 
V1E 	

. 	UECUNDEnAo, PICICET 	 C1IEUA 16 5 U/c 10(2) 
I, AVbI (iFS) 

2 SELVIN ROL'CRT i -  
18 	4668 	

1713 382 	16 5 1217 132 	0 	In Pb.!t. '11 CHENNA, AVADI (AES) 	 DEHUROAD WO,U 

------" ---------------------------- • This 	asuea uiih t 	appI'ova' of the Copete 	4 thorjLW of (VS. 	 I. 	 -. • 	-. 	
''. 	1  

CP. DEVAENA 
- 	- 	- I 	,Jhe individual COC4I'Id 	 EDUCATION 0FP0Eg

:.  Th Principal C o n c e rned* :'With the direction to ret 1ev4 th employee n Lteiy. They are alec directed .o- LtL1ate this off Lcf .RC conce ned abut rti8yjngf Joinjn of th eployee. 	
' 	 , 6 	11 , 	 çj ,jiiei' 	)VS RO conc'l1?d fot' I nfo nat ion 	nd nece c ary . 	ion. . Au; I. and /CCeUntS off 	of the Re.ion conc'n.'.d 	nec?1 cary action S. 	Cen 	I Seci'L' icc 	thc •co 	iced acsDc I attonc of KVS.  • 	6. 	Off IC.? Copy 	

- 	 •. - 

S 	 -i 	
• 
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Loa (.iftie.) óTV4 
To Z]itTjT, jr1T : 	ffT1 (3T )' 

9'S 

(' 
c 	 P.O. DHALIGAON-783385. DST. BONGAIQAON (ASSAM) 

Intercom :8225, 761 

/ 	
- __L_LL_.! l 	

•' / 	7,,, (( 1t) 

P. I )t.jit 
1tc:1i ion (.)liice':, 

k0ldr lva Vid ya l il vil 

I 8,Insti to ti ella I Area, 
Shahed Jcet S iiigh \1arg, 
Nw I)Jh- II () 010, 

Sifl: 'I'R-\N 'I1R OR!) !R .....Reg. 

Rcf: N. 7-1(D). (Rfl'/ 1 3lOL)i'2CO3/1vS(15t( 11) daled 31.03.2003 

..11 

1' 	
•' v\ illi relcreiice to the trans (Ser order No. cited above Ranjita Das 'FG'l'(1310) ol'lIiis VidyaIya im s  be.n transfirrcJ to K.V. Giwahati,KJiintpa on Request and N .Goswaini of K. V. K]iaiiapara posied 10 this Vidyalaya in 

	

public interest. 	 . 

In this Connection I am to inform you that there is only one sanctioned p051. ci IGI(13i0) br the session 2003-04 in this Vidyalaya against which the 
is a head 	vorl ii.. 

fljs is for your kind information and aeccssajy action please. 

'lours faithfully, 	. 

(AM.KI1A) 
 P1UNCI1Aj Copy 10:- 1. The Assistant Commissioner, KVS,RO,Gubati for .  

	

information. 	
, 2. The Principal, K.V. Khanapara,(juwalatj for information. 

'I 
0 	 () 	H II 	.' 

• 	
• IJ1'1UNCJPAL\.: 	V 

V 

svl~ 1 	/'.(ry 0IY A V V LAYA.J 

I 	 .tI'll fH/. 4QflUaaun 
44.'f/ jMM 
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CT) ft4.LEUeYt ('*F.3TMft5) 4urr IT-4 
Tj 1ftTT1T, fTIr 	I71FT1 	(3Wit ) fi 

( oc) 	 , 	: 

P.O. DHALIGAON-783385 . DIST. BONGAIGAON (ASSAM) 
ZY:(03664) 43026, 41265 & ntercóm : 8225, 761 

The Education 011icer,  
Kendriva Vidvalava Sanca1han 	/ 
(1I.Q), New DelI)i- 16.. 

Subject : - 	I iithnas(kin regardhi pjjnfn of l'cdiers. 

Sir, 

With rckreièe to the subject cited above, It is infbrniedyou that the 
lbllowingteachers have joined in this Vidyalaya on transf'erd: 

1)eiails are given belOW :- 

81.No. Nnne OfTeaehcr8 Latter No. &I)ae 	i)ae ofI(1nIni 	Remarks 

Miss N. (3oswa.n]j 	F. 7-1(D)(TG'I7f3fOL) , 22/04/2003 	Joiied against 
1'GT(C1.3Z) 	: 2003/K VS(Eu1I) 	- (F/N) 	'0' vacancy as 

dt. 3 1/03/2003 	 AC's (OR) 
Ins Eniction. 

Sail. Minati Nubin 

PR'l' 
F. 2-1(PRT/2003/KVS/ 

'(Estt.Il) 

(1t. 31/04/2003 

11/04/2003 

(F/N) 

Youvs liii iiIi1l', 

PO'l' (Maths) 	'I  

Ofl'g. PrinciaJ 

f' 	 '.L( 

1 

Cony for Jn1oiiiaioji necessary ytion to 

The Assu. Coinmisioiicr, KVS(GR), (luwahati - 12. 
ilie Priñtal, KV, lthanapra, GuwaJmti - 22. 

3), Th Principal, KY 7  Parbari, Dliubri. 

0 	

. 

- 	r. 	 f<. 	,-i'i 	'Jt.)Y:'L 

• 	 .••, 	
: .1 	fl 	/ 	

f) 	Fl 

:j. 



Yb 
The Education officer. 
Regional Grievance Officer, 
Kendriya Vidyalaya Sangathan, 
Guvahati Region, 

!Guwhatj-12 

Through Proper channel 

Sub:- Joining of TGT (Bw)in Zero vacancy 

Sir, 
With due respect and honour! would like to bring the to! lowing bw lines fi;r you 	1 

kind consideration and favorable action. 	
. 	H 

Sir,Ijoined the KVS in the year 1.8.1995 and was initially posted at K.V 
Kokraj bar as TGT (CI3Z). 

In the year 2001 1 was declared surplus from K.V.Kokrajhar andpostedto 
K.V.No.l,Tezpur. 

I was then transferred to K.V.BRPL in the year 200on request transfer. 
Sir,as per KVS letter .F.No.l-l-2002-03/KVS(O&M)Dated 13.2.2003,the 

KV,BRPL ,Bongaigaon has been made Single Section school and one post of TGT 
Science declared surplus. The surplus TGT was transferred (On !c.qucst)to 
KV,Klianapara,as per KVS letter .1 7 -7-1 (D).TGT(Bi0)2003/KVSIEST-II.Dated 
31 .3.2003.The displaceTGT from KV Khanapara has Joined KV.BRPL on 22.04.2003 
against Zero Vacancy, 

Sir, as another TGT has joined in this Vidyalaya, I am worried of niy stbility at 
this Vidyalaya, although I have completed only one year of tenure. My husband is an 	H 
permanent employee of Assam government and presently working in Kokrajhar, which is 
also my home town. I have requested transfer in KV, BRPL as the said KV is'nearer to 
my home town. So if I am transferred to some other places I will have to face great 

':4ifficulties which will also adversely affect my children. 

Hence I request your good self to kindly look into the maler and dojustice by 	1 

allowing me to complete my tenure at K.V 13.R.P.1, and oblige. 	 H 

1! 

..t J. 

I .......... 

/ Em.d - A 	Thanking you in anticipahon 

F 1y'.1Jf, 	J1L./p.4 d- 2-c/c'//z-3 

1. •  

Yours Iithfully, 

RJit 
Pratibhal3rahna 

TGT(iio) 
LPI 

A0  
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S)  NoF I 3/TGT/2003 O4fKVS(Lstt II)! 	 PE1  

Due to uivation of staff strength in Kcilcll -iy l  Vidyiil'i> s for thc yc'tr 70()3 2004 thc Stdff In cccss oflhc Sconcd scngth in cewiin VkIyaIuya. is rqnrcd to be rcdcploycd flLii 1M the 	• 	• 	. 	 :, 
CStUig vaccics in Othcr Kcndriy \1 idyaiayns in cins of KVS (1Iqt.) office nlcmorwduni 	. No 1 I 1/2002 23 KVS(Lstt II) djkd 20 I 2)3 	Accodu!y ,  the following homed  GIdUtC TcOcJ)CIS (Diolog>) c 1cdc1)IOyd in the cndiiva 	idyahy 	shown gunst thLir names in public interct ;th ililluedlil L  e[ILct 	 I  

S. 	Nunje of 1li PGT 	 . 	

;' No.! 	 --.-. 	

. 	 , 	. 
Sh/Siiit/t1 S 	 _ - --- 

7,S)

- 

 I 
 

V. lii a 	 No I I 	 d 
M 'ora 	No.1 	Delii No.2, Akjinoor 	iOnniu C'antt. 	 . 

S.L. Go La 	No. I, Fu idabid 	Kathun 	 Jainuiu  Trie h Adhjkarj 	eshavpwam 	SIPS Suiaaih 	Juipur 
H 

. UmaSharrua. No . 2 ,  fli ndonL.._ 
7. 

SGii 	 Jabulpur 
Jabalpur L± 	ViriodMiIhoa 	NTPC J3adai1 ur 	Nod i3cppE - Q1)1 Jahdpur I 9e[fl3uj'i1 	 V,ka1)unj 	Nod. Jala:idhar 	Chrndjtrh 10. 	

M 

	 rShnljjuarbapli 	j Motjjianj 	Patna 

If  Shor- 
I.). 	Prabha I3idani 	Jnriakpuri 	I'atralu 	 Paliin 4. 	AK.Du 

Jamilm 1 ShtisIdDir 	Roak 	NoABhatinda 	Chandaih 16. 	P.S. Lek hi aj 	ho adiiagnr 	C Icni.nt 	Town, Dhi a(iuri 

7.3 shii 

1i 	 lchar 	. 

i
):._]±sali 3nikia 	. para 	.. 	 . 

I 211 	JmaIjuu;. .. H1'Iu 	 - 	 ...IIiiihihr 

ii di 
No, I, 	 ('i;i;iul: 

Snit. P:dnhy 	No.2. 	 :lttdi Roid 

	

- 	 .. ................... _.._._ 

No.1 i\FS one 	jMumhai 'i 	I V Pndy 	Old anIt. 	i)ipiLoIj Ruic!ii 	aIna 

Allahahad 

- - 	. 

7/ 	1 \I.; I:IIoka I'aridc' 	1iur 	No I, SIC' .Iabnlpur 	JnIaIpur 	. 

? 	M 

 
IN I no s i I i4l

JL 'Alwar......... 0 	'J i 	'I 	4 	Sii Ii 	tid(inU 	I io ih iiii ii 	 ilii .L. 	 I Ii  

	

K C \ 	
13 	o Ho in ii 	P itii 	- 

AM(; i.iickno 	No I. 	CCF Jah;ilpnr 

 
R.A, 	
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kcttkh 
• 	 LHunanS,K 	lprikkmu No.! 	Doninmial 	!3aalore 

vts. Farida J3cgum 	No.2, Kalpnkkam MIRC_Aluuednagar Mumbai 
• 	±± _Poi I Blair No. I 	co ssI po re ._____  

'h. efer AlohiuV 	Karilkudl - 	Pnradlp Pot I - 	ihubiicJiwnr 
m1 Loun) aki 	C otnib ioi 	- 	Yurhc nu Ii 	- 	1Jnkc 

IN 	"i' 	n1 P 	-- 	Ott ipul flu 	-- MIi.( AJ11fl...dnl!. II 	ivlunthtt 
111, 	Ms. Savtthanath K,S. 	No.2,Tnchv 	Raichur - 	BanaIorc 
12 	LqiIaRG- 	- FaIndiat No 2 	ACB 	iloic 	Bja1oic 	 H 3hmuJR 	P1 Codnn 	11'] Pow ii  
'II 	e\lcyitniinn 1cOI ,'( 	No 2 Coc.11111 	IN' M IKkiVt  

MJJoph 	P!(odini 	
-- 	 1 J3hu,iw ii 	Mumbji 	J 	) 

This issues widi the oppi o ii of the compIcnt autliot ity 	

F 	4 

(P. J)IVA$JjNj\) - 
• 	 • 	. 	 J1)IJCAT!ON O1F1(2iiR 

I )s rihutinu to- 

1. 	Ihc individual COOCCrIiCd. 

2.. 	'1 lic )!niicipal, KV conccrncd. 
3 	I he Aitii P 	ti ntiisici, K\'S(RO) concerned 
'I. 	Guard FiIc 

CID 

I 	 l 
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U107/2003 	
: 

REL11\'JN( URDE! 	 I  

!JNP' \'A \'fl)YJk 1,/k 
yVLJV 

JI 

ON(;,\ Ui\( )N 

I. .i 1/I\IUI •1211u JI.1/  

')fl((fW(ffl I ipwi Iivi t 	ii.,t?I wJ( 	N. V. I 311(lV/?I)() 	-/J\\'S(It(1I) I.S/07/2003 Siit I'. 	- thjt 	U; I(Uio.) t(Iik\((J ill th( itkriioui if 12/07/21103 to relmut hi, (July :it 	 \ 	 (N:,';,J;,,,(J) i Il Ov.  

I Ict 	j(( 	IiuiI 	i,tI p)(Isou;iJ flu 	iII I 	kI)( 	I , I l ( k Im 	Ie'k((rc(J p ost. 

	

II))\ of fhe J,J( 	l 	liii t'ii'J II, 

nif. I, fltuItnn, 
]( 

F(Uo.j 	
1• 	( IVi(u(h.iVI 	
\j 	 I 

U - 	- -- - 	- — 

II\(tJ'AI. 	 - 

f:9fN0u7A '/h)Y-L 
Jo : 

 
V  

l 	
V 	•• 	 V 	

Fq/ASSeM i9i.. 
I) 	I u I', 	ci1,f, ktiJ, u  
2) 	1 ii( e\SlI. COflHUiVSSlOU(j, kVS ((V1<), Uith:,ti. 

he Ast(. ( uIIIuIisiuu( . r, R\ S (SI), SiJ( 	 ,. 
-I) 	I.PVJ)c\(',1jc.iI(W 0M11cr, k\S(1Iqr.) Ni 

) 	l'(IS(uIll uk of Sin(.J 	Ilialijiut, 
VIV(VJV(J)) 

(,) 	(111cc Jik 	
V 	 V 

/ 
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1 
I he (. inniissioner 
bendriya \/icIvaIa'a Sant,aihan 

8' Izisr I tuliotial A rca. 
Shaheed Jeet Singh Marg 
Nev1)elhi-i6 

Subject: ]'ranstr I )rdci' Icuarding 

Sir. 

)ated. U1/U!O3 

	

\\iiti  due respect and honor I 	(011(1 liLe to hrin the 111owiiw jew lines lor votir kind 	- 
consideration ann I3\'Orahlc action. 

I.Sir. I joined the KVS on 1 st.\nnost. 1995 and \\:is initialk posted at K.V.KoLrajhar as It il 
Cl 37). 

An 	(he 	\ear 24)I 	I 	\¼5 ileclared 	urplii:- 	n!Il 	L.V.KoLr;ijhiar :iitd 	posted 	to 
K.V.o.[lcipir. 	 . 

3.! hen I applied foriiv transir to 	 ItcIIlaIO;lI. 	hiicI 	the ne;ue:-.t ';t,iticw 0 

niv honietovn KoL ot) liar. 

4.1 was transferred to K.V BR. l',L.. l3oneairoton in Apt'i I 2002 on request tianslci 

.Sir. as per KVS letter F.No.1-2-20)-03iKVS W&NII Dated I3--20031hc K.V. 

13oiti1gionh h been fl idL 	inJe 'etioil SLhlOOl and one post Of I ( I- Science dccl iiej 

snrpIu .1 he surplus 'l( F wa 	slrr d on request to K.V.KIoni:ipara. as tier KVS le(te 
r.7-1(1)):uhe displaced 1'(il from K.V..Khanapara joined K.V.hkl.l'.I.. on 22-04-2003 

iiainst zero vacancy. Principai of K.\.  B.R.P.L, did not :l!n': her to join as I was atreidy 

wnrkinn in the ciIiflc! poct n!'lCiI 	ktt! .'ssstaitt ,(otnnti:sionc; 4(iR) iave her 

spccial perrnhi;sioh to join K.V. 13.R.l.1. Ahe !rincillal of 1< 	 imnidiatel\ 

intininid aI these matters to the Assistant (otiiraissicner t(R) and KVS I Icadqoartcr Ne\\1 

Delhi for correction. 

6. 	In 	such 	a 	critical 	situation. 	I 	requested 	AC 	si'; 	to 	let 	me 	ktto 	about 	fll\ 	position 	11 

K.V.B.R.P.Lhut he telised to do so.  
• .1 . 

7 Sn 	flO\\ kine\pectedlv  I've been ti tnftued to S it ikh i N i' 	land as per KV 	lutci No I 	I 

/I(i II2U0 	0!/K\ 	I 	I I 	II 	Dated 	18-7-013 	ilthotndi 	I \C 	tiipleted oiik 	one 	car  ol 

tenure in K V 	BA.P.L. 	I his is it shee r tntuttce nietLd t' 	lii lpIes I 	d 	ivochcr like iiic 

8 St r 	this transfer \\ ill  ad 	ci s B 	at Icet m 	1 n ai B 	e specih 	ii i\ 	t \\ o ch  Lii 	n hccauc 	I 11 

not be able to take them to t emote area I ike Satakba ahng \ ith me 	Iksids I don t ha e aq ,  

one to look aftcr them in my abseace.  

9.Sir 1  similar case of a teacher joining auainst ?ero 	aeinc 	in K.V.No. lAhas been uaiisIrred 	: 

to K.V. Lakrn. But in no' easc re':erse ha.' himeneJ \vltIti ut ;in 	knili of tune. 	 . 

'tO.Si. lvealv:oc. lIiC'J my 	evu Mt to he 0 eood t;:acher and LIMMAy rawleNd iti 

service for !he 	elk ben 	of students & 	Ju'oI a 	: 	\\hlc . 	tudettts & .\ntitial 	litspçetion 

Fcani conthieted b 	K\ S 	has iKnnys :tonre.:ita:d 	it". 	 ikIt coutnllious tuitisler 1nt 

ereall' 	disturbed 	Ul\ 	er\ ice 	life 	aud 	Ito 	•teatall' 	tIlileet. 	I'ie'.':ntk. 	I 

suIlcrtti 	from Cer\ ical Sodalities anLi i k oertensu'. 	- 

Ilence. 	I MCIUMI ::our good self 	to kindly look tao the mati:r 	5'.! 	ta!'etic:iIl.aitI 	(ho 

justiëe by alk"ing me to con olete lay tenure at K . \ . N. R.I. I 	.. I onenaoil and 

thanking 'oi.i in anticipation. 

p  IV 
:. 

'('0(115 tiithfiihlv. 
0 	r,I( 	.'). 	• 
jJ c ceL(..MtL..  

C 	I INI l\ IR;\i h1\N\ It H. (N/. 



,. 

•1 

oi tO-4 

. 

CL
NT ML ADffiIiq__ 

alplAI-ATI 
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ContPt pet tj No  -. 	 -- 

Review 	
ic at iofl  

• 	hpit 

e pont 	 . 0 

oca 	
r the hppliáaflt5 

Adv 	
. 

advocate for the ReSp0t51 
VQq

:r...  

-- 	

---- --_1____ 	- - - - - - 	- - - - 	 - 

Note$ of the RegiStrY Date 
	

order of 	
±ribUa_ 

.- 0• 

	 - -- - -- 	 ,- ,-.----, *  

- 	22.8.2003 	
Heard Mr. P.C. Dey, 

counjfor the 3pljcant. 
	3i 

Mr. M.<. 	
zU 	

ir, i,arnednd 

counsel for th K.V.5. 

IssUe 	
sh'1 CUSC as t 

adrnitt° 	

shdll not be 

Als°, jSSUO notice to 
ShO' C3US€ 

. 	

aS to ihy 1mpugned office 	
der o,F. 

0 

	

	
1.l_3/T&/200304/S5t 	

dated 

0

ttra 

• 	
to Satakha and the c 

Qfl5eqi21t 

Re1i 	
de r. 

0$ 	 • 	I 04/437 	
dated 22.7.20w shall not 

Ot  be supefl tJ 	
by three  

I 	

0I 

• 

71 	the 	;3fl1 	
le , the. order a LH 

,retatmn to t3n5 er 0fithe 3pP
1  

nt from 	a, Bonçl31qa° to he 

0 	
• 	

sh3ll remain supend 	
3ttt 

0 	

e1jev 	
order dated. 22,7.2P°3 sh1 

0 
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4NEXVE—' 

ENDRI VA V 1 jAVA SAN ;M1 IAN 	. 

1%. tN:l'rFj"l'1  
•SiAFi:; 	 MARG 

Nf\V 1:1 i: 11,iL1 J00i6 

Datel 

l\'t tl'ii!)iM 

\k'eeas Suit. P. Brajima, TGT(lBio.), 	 ivi Vidyalaya. BRPL Bongaigaon 
redeployed at K.V., Satuitha vide KVS(i Jo.) Memorandum No.F.l - 3tTGT/2003.. 0.1 !VS(Js -ii) dated 18.7.2003 at the till j o of hqnida( ing excess to requirem thit 

S 1 at ion. 

Whereas Smt. P.Brahma, TciT(Bio) filed an QA No.189/2003 in the Hon'ble 
CAT, Guwahati Bench against the said order dated 18.7.2003. 

Whereas Hon'ble CAT, Guwahaui Bench, in its interim order dated 22:8.2003 
susi)ended the order dated 18.7.200 3  and also directed the relieving order dated 22.7.2003 
to be kept in abeyance. 

Whereas no vacancy for the post of TGT(Bio.) exists at K.V., BRPL Btxgaiabn 
to accommodate the applicant.. Hence. Smt.. P. Brahrna.. TGT(Bio.) is hereby emporaiily attached .aLK2 o.AFS,.Jothai, ,Guwahatj Region with .,irnmediate effect. I This 
tempory attachment is subject to the outcome in QA No.189/2003 and vi1hout 
jrejudice to the rights of KVS. 

Smt: P.&ahma, TGT(Bio.) is hereby directed to repoii for duty at KV AFSlorhat 
'ith out much loss of time. 

This issues with the approval of the conipee.n1 aiilhonty. 

(P. DEVASENA) 
E1)UCATtON OFFICER 

	

V iint. I . Brainna 	 • 

 .içT(Bio.) 
W/o Sb. Kai'geswarBraha 

•idejt 0! fiat I!flada Road 	 .. 	 . 	 - 

i<okrajhar. WardNo.8 
P.O. & Distt. Kokrajhar 
(Asain) Pin-783370. 

Cop)' to- 

	

1: 	The Assistant Cornmissioner KVS(RO), G1.i'1ati. 1.on blo CAT. Guhi 
• Bench may kindly be apprised accordingly. 

The Assistant Coniniissjoner KVS(RO). Silcliar. 

	

3. 	The Principal, K\7 , BRIPL Bongaigaon/ Satakha!No.I, A FS Jorhat. 	
4 

Court Case Guard File. 

• 	

Guard Fil; ç)  

~Ax  • 	
H 

	

I 	 ,• 

S 	 . 	 ___ 



-T. 	 NEXQPE- 

' 	KENDRIVA VIJDYALAVA SAGAThA 	 0 

tAl  i.c11 	
Phone 	2571799 

I&iT 	 Regional Office 	 2571798 

MaligaonCharialj 	
Tele Fa : 2571797 

Guwahatf-781012  

1z 	 c 
No. F. : 155/2003 (V$(GR)/ 	

Dated 22Of2004 

K-Ofldrlya Vid1ya 
APS Joxht, 

Sbect M.P. 	iO3/(3 in OA N0.19/03, fiid by nt 0 ' P. 
Rrahaia ,TGT(Bio.) raing Pyrint of. 

Ref. 	,Men 	 dt.10,1t 003 of Hon'ble CAT.0  (hwahati Bench 

• 	. 	Sx, 
ftto t th? btjvc' 0  I ov to State that it bcon decll.(Jero by ibe mnpttent /tzthar1ty  

22/1/(4(py 	ie) 'thett th Nximl f xr,% A22.00,200a (te cf interm order) tU. she reports. 
for duty at KY. FS Johat, where she has bn ternpororUy attached may bersate 	s C3N r1UTT' • icor'diij1y py 

hc w.4y bo dizbuxSed ba 	the P3iving 
4r zuøs. 	 0 

Yuurs fathfui1!,, 

II 
I 	 ( S. L. StHhMVfT ) py, te A$SX6TIRT c'Mio? 

.p. w/o Sh. arqswrr t3c 1(okrjhr 1, ward No.8 9  torJhr, P,783 3700,alonqwith a copy of the ciu dt.22.1 .04, Sho is directed to reoumi t d'ty at XV A1S Jflit by 31.02.04, 

• 	 2., The  

3 	F. 	 Q 	( on,y 	with efenea ta he

• 

 ebove said letter.  

-4 
	. Th (VS atcn ,dipq, couneL fr pLin +0 th  fa  I*'bJ.c, CT - 	(hy. 

 

ISU STAN 2 C0MM S1C R 

IJ4 I  

I 	
F •,0 	 . 	•.Ir. 	- 


